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L-25011(13)/5/2022/NMCG
National Mission for Clean Ganga
Department of WR, RD&GR
Ministry of Jal Shakti

Major Dhyanchand National Stadium
Near India Gate, New Delhi
Date: 12.04.2024

Subject: - Response of the NMCG in compliance of the Order dated 05.02.2024,
passed by the Hon’ble NGT the matter of OA 200/2014 M.C. Mehta vs Union of India
& Ors.

Sir,

This is with reference to the above matter before the Hon’ble NGT. The response
of the NMCG in compliance of the Order dated 05.02.2024, passed by the Hon'ble
NGT is attached herewith. The same may kindly be placed before the Hon'ble NGT

for consideration.
2. This issues with the approval of the competent authority.

Your faithfully

Encl: As above QMM
To

Binod Kumz,-’>
Director (Co-ordination)
The Registrar,

Hon’ble National Green Tribunal(PB), Copernicus Marg, New Delhi

Copy for information to:

(1) PPS to the Secretary, DoWR, RD&GR, Ministry of Jal Shakti, Shram Shakti
Bhawan, New Delhi.

(2) PS to the DG, NMCG
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L-25011(13)/5/2022NMCG
NATIONALMISSION FOR CLEAN GANGA

Response of the NMCG in compliance of the order dated 05.02.2024, passed
by the Hon’bie NGT in matter of OA 200/2014- M.C.Mehta Vs Union of India

&Ors.

In the aforesaid matter related to prevention, control and abatement of pollution in
river Ganga and its tributaries, the Hon’ble NGT, while considering the
issues/status in five districts in the State of U.P namely Meerut, Muzaffarnagar,
Hapur, Bijnor and Amroha, passed an order/ direction dated 05.02.2024 inter-alia
on the aspects of assessment of the status in respect of sewage generation,
installed treatment capacities, extent of utilization of sewage treatment plants and

the gap etc.

2. The concerned District Magistrate were directed to clearly provide the breakup
of quantity of sewage fed to each STP through sewerage and drains, indicating
location of STP (with geo coordinates) and quality and quantity of discharged
sewage and its disposal location. The Nagar Palikas and Nagar Parishads with
Nagar Panchayats discharging sewage and were also asked to adopt cost-
effective methods of sewage management be adopted and that in no case
these Bodies should discharge sewage into river Ganga or Tributaries.

3. The National Mission for Clean Ganga (NMCG) was, inter-alia, directed to
evolve a practical executable action plan with financial tie up and the District
Magistrates should get such plan incorporated in their District Action Plans,

4. That in terms of Para 26 of the River Ganga (Rejuvenation, Protection and
Management) Order dated 07.10.2016, the State Ganga Committee (SGC)
being nodal agency in the State has been entrusted, inter-alia, with preparation
of a consolidated report of all District Ganga Committees abutting River Ganga
and its tributaries. A few aspects to be captured in the report, as mentioned
therein, are as under:

a) the status of the plans being executed and measures taken by them and
any other activity relating to the health of River Ganga and its tributaries;

b) the quality of water in River Ganga and its tributaries in each specified
District and remedial action in respect thereof;

c) remedial measures taken on the complaints made to the District Ganga
Committee or local authorities or other authorities;
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d) adverse report as reported by Ganga safety auditors in each specified
District; and etc.

5. Para 57 (1) of the Authorities Order underscore the preparation of Plan district-
wise for submission to NMCG for its approval. Sub-Para (2) of this Para further
elaborates action(s) to be taken up based on these Plans. NMCG in
collaboration with various partners has already prepared 3 Urban River
Management Plan (URMP), 4 District Ganga Plans (DGP), and 1 River Basin
Management Plan which can serve as a guide for development of further plans;

6. The NMCG vide D.O letter from the DG, NMCG has invited attention of the
Chief Secretaries of the all the Ganga Basin States including the State
Government of Uttar Pradesh, to the provisions of para 26 and para 57 the
Authority’s Order 2016 with a view to taking requisite measures by the State
Ganga Committee(SGCs) for the preparation of the district-wise action plans,
remedial measures for improving the quality of river water, safety audit report
etc. to enable for the preparation of the consolidated reports for the action plan
by all the District Ganga Committee (DGCs) abutting the river Ganga and its
tributaries. A draft framework for the preparation of the DGP was also made
available to illustrate and taking cue for the preparation of the development of
action plan with short term/long term priorities. Besides, attention was also
invited to the recent amendment brought out in January, 2024 in para 6 of the
Authority’s Order, 2016 for exploring the possibility of the re-use of the treated
effluent which is conforming to the stipulated standards. A copy of the D.O letter
issued to the Chief Secretary Government of U.P is attached.

f s

Binod Kumar
Director( Coronation) NMCG



DO No:-L-25011(13/5/2022-L ME NMCG Dated: 28" March, 2024
Vos ‘\@:Mf:;“cm,}ﬁ-ﬁ% Sive J :

['would fike to draw vour kind attention towards Hon’ble NGT, Principal Beneh, N Delhi, in
the matter pf OA No., 2002014 --M. €. Mehta Vs, Union of India £048, related to prevention, eontrol
and abatement 0?5" pallution of river Ganga is presently taking up 'matter District Ganga Commitige
(DGC-wise of Ganga basln States, Last Order in the mafier was issugd on 05.02.2024 (copy
enelosed). Tn this.context, following points are %uhmgmd or consideration: -

2. (D) Interms of Para 26 of the River (”yanga {Rejuvenation, Protection and Mmmguﬂeut) Order

dated 07.10,2016, the State Ganga Committeg (5GC) being nodal ageney in the Slate has
been entrosted, tnter-alia, with ;nopc%m‘mﬁ of 2 consoli atui report of all Distiiet (Jcmga
(Z{Jmimtrem abuliu;rr R:wa {mnga & {riutaries, A few aspects to be capturved in the

emedial AcHen inres pect lhcr{mL
¢} remedial measvies faken on the complaints made te the District Ganga Committer of incal
~authorities or piher authorities; a
&) adverse report as réported by Ganga safety auditors in each specified District; and ete.

{il) Para 57 (1) of the Authorities Order underscore the preparation of Plan district-wise {or
subynission o NMCG for its approval. Sub-Para (2) of this Para further elaboratés action (83 1o be
taken Up based on these Plans, NMCG in-collaboration with various pactners has already prepared
3 Urban River Management Plan (URMP), 4 District Ganga Plans (_I.}C}P), and 1 River Basin
Management Plan which can serve as a guide for development of further plans;

3. Alspy, NMCG part h other ag;,‘es'mém is in the process of pleparing more numbets of
URMPs, DGPs, REMPs; ste. with a view to taking up corrective/restopation measures In holigfie
mapnei, To accelerate this process and extend technical know:how, a draft framewerl for
preparation of DGP has been brought out by the NMCG in July, 2022, Once DGPs are ready,
developing short-term as well as long-ferm strategies 1o tackle pollution issues depending upon
their priorities and ayailability of fund tinder varioys %’chunw would next step Torward,

4, NMCG feels that titl DGPs are ready Yor im"i’%’vidim}‘-"(i%'is;t'ricts;, a consolidated report by SGC in line
with Para 2 abeve; along 'witli its recommendation (s)/priorities assist all stakeholders (o plan did
plirsue ratig of sgtivities which are iiv sync with each tther.

5. Aciclition’-iiiy Vide Notification on 10.01.2024, an ameead‘mes&t through the insertion of proviso in
Para 6 (1) & 6 (2) has been effected by NMCG. The amendiment allows thie release of freated
effluents conforming to stipulated standards into the waterbodies after exploting and exhausting
possibilities of reuse. Thus, the main emphasis is placed on promoting and exploring the reuse of
treated ¢ffluents, ficst. A copy of the amendment is-attachied for ready reference.

1

R m wrow T ﬁ“%"{?f
merd e, AW Jf’ Jura wiem, ghem ag, 72 fheeli-110b02
NATIONAL MISSION FOR CLEAN Cf\NGA
% 1st Floor, Major Dhyan Chand National Stadium, India Gate, New Dethi - 110002
g Fh, » 011-23049634 (M) - 94241642058 | U tnail : e, p"o;cr ts@Bnmog.nic:in
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[y view of position explained above, itis requested that the concerned. offeials/SPMG/SMCG may be
aecordingly sengitized and divected to take necessary actions on Para 4 & § above u‘rgéflﬂy,. A
consolidated repert by the SGC, preferably in a menth time will help NMCG review the same, and in
turn, tatlor ies planning and activitiesin forms of the Ganga Authority Notification.

With regards.
( \ ours %mcele!y

s.w»'“" -
%\» a9t
P

{(Brijendra &n amop}

‘%hrt Durga Shankar Mishea, IAS (1984)

lel Secretary soum-Chai irman SGC, State
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LY£DUT I3} D7 e e E NIVILQO™INAT U INAL VDWW CLI WREAIY WA IYWM
EB81434/2024/Legal Matters & Enforcement

Itemn No.06 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DEILHY

Original Application No. 200/2014
(A No, 340/2022, IA No. 872/2018, 1A No, 875/2014 & IA No,
480/2018)

MC Mehta Applicant
Versus

Union of India Respondent

Date of hearing: 05.02.2024

HON'BLE MR, JUSTICE PRAEASH SHRIVASTAVA, CHAIRPERSON
HON'BLE MR, JUSTICE SUDHIR AGARWAL JUDICIAL MEMABER
HON'BLE DR.A. BENTHIL VEL, EXPERT MEMBER

HON'BLE DR. AFROZ ABMAD, EXPERT MEMBER

CORAM:

Appliloant: Me. Katyayni, Adv. for Applicant

Respondent: Ms. Garlme Preshad, AAG with Ms, Priyanke Swasnd, Ms, Simren Schgal
s Ma, Nidhl Bingh, Advs, for the State of UP ‘

Mr, Daleep Dhyani, Adv. for UPPCB {Through VC}

Mr. Raj Kumar, Adv, for CPCB (Through VC)

Mr, Gigi. C. Gecrge, Adv. for NMCG {Through VO

ORDER

1. Issue under consideration today rclates to prevention and control

ancd ebatement of pollution of River Ganga in the Btate of Uttar Pradesh
(U.P) '

2, Tribunal in the previous order dated 24.01.2024 had mentioned
the tabular formats on which the requisite information was sought., Said
information by five districts of State of Uttar Pradesh namely Bijnor,

Mujaffarnagar, Meernt, Hapur and Amroha has heen placed on record.

3 We have exemined the status reports filed for five districts namely

Oy

Meerut, Muzaffarnagar, Hapur, Bijnor and Amrcha. Tabulation of data

has been done to assess the status in respect of sewape generation,
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Lo WA )y oy euc e LIV INIVBLADSTUA T [VINAL MDY FUr GIREAN AR
26€1434/2024/1.89a] Matters & Enforcement

installed treatment capacities, extent of utllisation of sewage treatment
plants and the gap. Sewage sullage being discharged through drains has

also been computed, The collated information is given below !

S. No. | District No, of Sewnge Existing | Utilised | Gap
' Loeal Generation | treatment | capacity | (MLDY
Bodies | (MLD) capactly | (MLD)
‘ | (MLD}
1. Meerut 14 359,40 178.0 134,20 | 232540
ULBs :
2. Muzcffarnagar | 10 78.0 32.5 325 | 465
3. Hapur e 444,28 42.0 185 25,78
4, Bijror 18 110.34 24,0 22,0 88,34
5, Amroha 9 5873 i il 58,73
S. No, | District No, of drains No, of industries
‘ discharging discharging effluents
effluents to River
Ganeyy and
Tributaries
1. Meerut 7 59
2. Muzaffarnagar | 16 : 60
3. Hapur 6 36
4, Bifnor 8 21
5. Amroha 2 13
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LRLDUTII2 )}/ 2 £V LIVIE INIVEGQISINA T IVINAL VTSI MUy GLCAN WAINGA
2661434/2024/Legal Matters & Enforcement

{t)

(i)

We fnd the following:-

The five districts represent the upper stretches of river Ganga's

catchment of the state of Uttar Pradesh;

Total of 650.75 MLD of sewage is generated by five digtriots
(Meerut-859.40 MLD, Muzaffarnagar-78.0 MLD; Hapur-44.28
MLD, Bijnor-110.34 MLD, Amroha~58,73 MLD) and the gap in
treatment is 443.50 MLD {Meerut-225.20 MLD, Mugaffarnagar-

45.5 MLD, Hapur-2578 MLD, Bijnor-88.34 MLD, Amroha-

58.73 MLD); ,

Sewage generated from five districts is belng discharged through
39 drains (Meerut-07, Muzaffarnagar-16; Hapur-06, Bijnor-08,
Amroha-02 into Tributaries of rviver Ganga such as river Kali -

{East), Kall — (West), Ramganga, Hindon, Malan and Gagan;

We find that 3TPs ihﬁtailed, are underitilized and that treated
efffuents are discharged into the draing carrying untreated
whsie waler thereby defeating the very purpose of efficacy of

BTP,

Furthermore, quantification and estimation of sewage entering
to‘ each STP through sewer tietworls or through interception and
diversion. of drains, s not given. Thé objective should be to
reduce bydraulic and pollution, load from draing meeting rivers
and the purpose of storm water draing to camy storm/flood
watera should be maintained. Similarly, sanctity of Tributarics

is also important to balance catchment hydrological conditions.
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LW I ] O VAL LIVIED INIVILAIYNAT IURAE MDY TUR LLEAN usNuA
2667434/2024/Legel Matters & Enforcement

(vi)

(vii)

(viti)

{ix)

We direct that the further reports of DMs should clearly depict
breakup of quantity of sewage fed to each STP through sewerage
and drains, indicating location of 8TF (with geo coordinates) and

quality and quantlty of discharged sewage and its disposal

location.

We alge find that there are Nagar Palikas and Nagar Parishads
with Nagar Panchayats discharging sewage, For such Bodies,
cost-effective methods of sewage management be adopted, But,
in no case these Bodies should disci.u.a.]rge sewage lnto river
Ganga or Tributaries. NMCG should come out with practical
executable activn plan with financial tie up before the next date
of hearing. District Magistrates should get such plan

incorporated in their District Actfon Plans.

There are 184 Industries discharging effluents into river Ganga
through River Kali (Bast) and Ramganga. Whereas, sffluents
from other inldustries goeg to River Yamuna through River
Hindon via river Malan and Gagan. These identified industries
should be imposed with the Consent conditions to adopt ZLD
system or maximize recycling/ reuse of treated efffuents rather
than consenting them to discharge into draing with no burden

on them. Actiong taken to this effect should he filed before the

next hesring by UP PCB.

Water quality results for River Kali (Bast), Kali (West) and

Hindon shows dire stdte of theae rivers npt fit for even

irrigation.
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LWL I3 ) o7 evae lLIVIE NVILAA T INA L IWJINAL DDA U WLEAIN WANUGA
2661434/2024/Legal Makters & Enforcement

(x)  Flood plain zones heve been notified and Regulatory FPZ pillars

are installed.

(xi) We make it clear that these proceedings before the NGT vill not
come I the weay of the State Authorities constituted under
Ganga Rejuvenation Order and NMCG from reviewing District

Wise status reperts at their end and taking corrective

megsures.

5. Learned AAG appearing for State of UP has prayed for time to place
on record the information in respect of all the districts and in respect of
the tabular formate no.l. We are of the view that additional columns are
to ke Included reflecting the drain, position of STP with capacity, their
geo—coorc{inétes, discharge quantity ﬁfom the STP in the drain and total

per day discharge from the drain into river.

. Learned Counsel appearing for the State i aleo directed to mention

heavy metals analysis in respeet of discharge from each of the drain in

the report.

7. Learned Counse! sppeariig for the Applicant is also directed to

summarize the information received from each of the district.

g, Let needful in terms of the above order be done within a peried of

eight weeks.

9. List on 16.04.2024.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

wr
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LmEDU VIS Jf D7 UL LLIVIE INVILAITINA T IWIVAL IZONSNY PO LLDAN ANGA

2661434/2024/Legal Matters & Enforcement’

Dz, A, Senihil Vel, EM

Dr, Afroz Ahrnad, EM

February 03, 2024
Criginal Appiicaticn No. 200/2014

(A No. 340/2022, JA No. 872/2018,
IA No. 875/2014 & 1A No, 480/2018)

JG. .
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2 THE GAZETTE OF INDIA | EXTRAORDINARY TPART IT—SEC. 3(ii)]
“syort B Tfier Tae v e st ¥ wwa et st ¥ aper ifie fide & s
S, sivenfie e, anfe S Sgedt g g W8 T QR A R genew ¥
Y, TR AT ster et § fadgT i o R
I wo-erreae (2) ¥, Fow Fare, Freffle Raw e e, s
Wl el T e v st v srfirfRe 3 aea RufRa wrdet % agew atfle saeiRis
s &7 g S, et v, wf S et ¥ o s fd g E"Rﬁ‘T%T

et qFTaT 7 3 wTe A, e ar s et & A A st e
[, &, £-25/2015-16/ 1154/ UHwre ]
et FohT4T 24, WS s (19Te)

i weT SR, WL F T, afrq“rorrwr T 1, g 3, sy-ee (i) ¥ wlRrgEeT dear wreT, 3187(4),
FamTeR 7 erzas, 2016 AT ST wRis w18 1795(w), fmies 22 w¥, 2019 gy awiiee fawr

ST T, TN SeRTisre TR T ar |

MINISTRY OF JAL BHAKTI
" (Depariment of Water Resources, River Development pnd Ganga Rejuvenation}
- (NATIONAL MISSION FOR CLEAN GANGA)
URDER
New Delhi, the 10¢h January, 2024

5.0, 137(E)—In exercise of {he powers conferrad by sub-sections (2} and (3) of section 3 of the
. Bnvironment (Proection) Act, 1986 (29 of 1986), the Central Govermment hereby makes 1he following  order
furiber to amend the River Ganga (Rejuvenation, Protection and Management) Anthorities Ovder, 2016, namely:-
L. (1) This Order may be called the River Ganga (Rejuvenation, Protection and Management) Authorities
. (Amendment) Order, 2024,
" (2) 1t shall come into force va the date of ifs publication in the Cfficial Gazette.
2. In the River Ganga (Rejuvenation, Protection and Management) Authorities Ordsz, 2016, in parageaph 6,~
(i) in sub-paragraph (1), after the proviso, the following proviso shall be inserled, namely:—
“Provided further that the Nationg! Mission for Clean Ganga maypermn the discharge of treated
sewage, which conforms to the norms prescribed undar the Act, info the river, canal or water bodies
after exploring the option of its divect reuse for purposes such as agticultural use, industrial use, ete.”;
(i) in sub-paragraph (2), after the proviso, the following proviso shall be insetted, namely:~
“Provided fuwrther that the National Mission for Cleen Gangamayperntitihe discharge of treated irade efffuent,
_which conforms to the norms preseribed undér the Act, into the river, sanal or water bedies afler exploringthe
option of its direct reuse for purposes such as agricnlinral use, industrial use, etc.”.
[F, No, T-25/2015-16/1154/NMCG]

SATYA PRAKASH VASHISHTH, Executive Director (Admin)

Note: The principal order wag published in the Gazette of India, Extracrdinary, Part 11, Section 3, Sub-section (if),
dated the 7™ October, 2016, vide notification wumbsr 8,0, 3187(E), and amended vide nouhaatmn number

8.0. 1793(B), dated the 22""May, 2019
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